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Mr. Deputy-Speaker: I taks it that
withdrawn with the leave of the
House.

Al the other cut motions were, by
leave, withdrawn.
Mr. Deputy-Speaker: The quastion

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary
to defray the charges that will
come in course of payment during
the year ending the 31st day of
March 1960, in respect of the
heads of demands entered in the
second column thereof against
Demands Nos. 81 to.84 and 130
relating to the Ministry of Steel,
Mines and Fuel”.

The motion was adopted.

[The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below—
Ed.)

DEMAND No. 81—MINISTRY OF STEXL,
Minzs AND Fozi

“That a sum not exceeding
Rs. 36,098,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1980, in
respect of ‘Ministry of Steel,
Mines and Fuel’”.

Dzmanp No. 83—ExrLoraTiON OF O1L

“That a sum not exceeding
Rs. 2,02,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3ist day of March, 1980, in
respect of ‘Geological Survey’”,

Dzmanp No. 83-—-ExpPLORATION or Omn
AND NATURAL GAs

“That a sum not exceeding
Rs. 3,10,34,000 be granted to the
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TURE UNDER THE MINISTRY Or STERL,
Mings anp Forn

“That a sum not exosedingi
Rs, 24,81,40,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Miscellaneous Depart-
ments and Other Expenditure
under the Ministry of Steel, Mines
and Fuel'”.

DEMAND No. 130-—CAPITAL OUTLAY OF
THE MINISTRY OF STTEL, MINES AND
Furo

“That a sum not exceeding
Rs. 22,06,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Capital Outlay of the
:;(inltm'y of Steel, Mines and

uel’.”,

MiINIsTRY Or WORKS, HOUSING AND
SuppPLY

Mr. Deputy-Speaker: The House
will now take up discussion on
Demands Nos. 85 to 89 and 136 to 188
relating to the Ministry of Works,
Housing and Supply for which 4
hours have been allotted.

Hon. Members desirous of moving
cut motions may hand over at the
Table within 18 minutes the number
of the selected cut motions. I shall
treat them as moved, if the members
in whose names those cut motions
stand are present in the House and the
motions are otherwise in order.
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DeMmaNp NO. 95-—~MINIATRY OF WoORKS,

Housing And SurrLy

Mr. Deputy-Speaker: Motion moved:

“That & sum not exceeding
Rs. 57,897,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Ministry of Works,
Housing and Supply'.”.

Dzmanp No. 98--SurpLIEs

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs, 2,59,19,000 be granted to the
President to _complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Supplies’.”.

Demanp No. 97-—OtHER CIvi. WORKS

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 24,74,12,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 19680, in
respect of ‘Other Civil Works'”.

DemanD No. 98—STATIONERY AND
PRINTING

Mr. Deputy-Speaker: Motion moved:

Drxvaxp  No. 99—MIsCELLANBOUS
DEPARTMENTS AND  ExrENDITURS
UNDER THE MINISTRY OF WORKS,
HOUBING ANX SurrLY

Mr. Deputy-Speaker: Motion moved:

“That & sum not exceeding
Rs. 1,00,05,000 he granted to the
Pregident to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Miscellanecus Depart-
wments and Expenditure under the
Ministry of Works, Housing and
Supply'.”.

Drmanp No. 136—Drzrux CAPITAL
OvuTLAY

Mr. Deputy-Speaker: Motion moved:
“That a sum not exceeding
Rs. 6,71,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1980, in
respect of ‘Dethi Capital Outlay’.”.

DeMaAND No. 137—CaAPrTAL OUTLAY ON
Bumomncs

Mr. Deputy-Speaker: Motion moved:

“That 8 sum not exceeding
Rs. 7,53,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Capital Outlay on
Buildingy’.”,

DEMAND No. 138—OTHER CaPrran
OUTLAY OF THE MINISTRY or WORKS,
Housing AND SurpLy

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 6,55,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
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[Mr. Deputy Speaker.]

the 31st day of March, 1860, in
respect of ‘Other Capital Outlay
of the Ministry of Works, Housing
and Supply’.”.

Shri T. B. Vittal Rao: We have got
a bhalf-hour discussion today. The
Member concerned is present. So if
we continue with the discussion on this
Ministry, we will have to sit till 8-30.
There are hardly 20 minutes left. So
I would suggest: that we may
straightway take up the half hour
discussion and start discussion on this
Ministry tomorrow.

Mr. Deputy-Speaker: We took the
decision that we would sit till 6 r.v.
to discuss the Demands.

Shri T. B. Vittal Rao: Now hardly
13 or 20 minutes are left, The Minis-
ter also will not be fresh now.

Mr. Deputy-Speaker: Is the Minis-
ter making any opening remarks or
should the House proceed with the
discussion?

The Minister of Works, Housing and
Supply (Shri K, C. Reddy): The
debate may proceed.

Mr. Deputy-Speaker: We will sit up
to 6 »mMm for discussion of the
Demands.

&t wWgn awr  (dehia) -
TS wgEE, & w1g v aga wrard
g fe a@ a3 w e femr
frg®d s o @ o, grefeT ox
qearE & ey 9T NFR w7 wawe
frran i wad A weny gy
ey won stear § ) o fafredy
# et feardie anfive §—and, grafm
W weard ¢ oyt TF IR w1 AT 8,
frg® s wgw w@ gu g s 7
dYo w0 Fro ¥Y gfeww ¥ ferdie
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Jor G‘mﬂﬁ 8912
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W19 Ig §0 @A § 1 & F Qo W, q8%e
#Y M T 035 gy 91, A fF
TAwYX § AT A fafeer® A F
qr | ¥ THAT AT TR I F AT
wgr § o it o Rt A I T
aré ¢ 1 2% we A% FEASTR T &
# } 99 ¥ yferw qgere A Y
o @ A ey § f aga AT AW
T & T § W 3w § fohfata
fendie wrew W ofaw § 1 g O
AR aar€ o€ § 1 sufieT § 5 ag T
€ | 7® aawar w § fe ardz @ W
YT afar Taw @ T g R e
wift o o ofr § ) fafre e &
B9 oy qy AW feur 9@ -

“That  Executive Engineer,
C.P.W.D. had nvited tenders for
the remawming work left out by
the previous contractor. The
cost of work as now estimated
has exceeded the original esti-
mate and these tenders are now
under scrutiny. ‘The actual build-
ing work is expected to start and

be completed during the financiai
year 1959-60."
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fafesr ward ol | & o Gifae
e &, forr w1 e ww & qve
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1748 hrs.
{Saxx Bammaw in the Chair]

¥ W & ad o e fre
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%,000 W%W Qa,ooawa‘ﬂm‘
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¥ fag & @ wfe T e
g a1 o% 1 ffew d wToR T
g § fe aw dfiews wngy §ax e
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<Y &AT wqar & F @ v @
wsten & fag | R gwwer g fe gt
& ford w oqar e syt Y @ )
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§r oz vty § o seer wE A
M af@ ok @
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A 13,000 HHW T X § | W A
¥ tefgaw grefan it s 4o
Tt F T o e W 6 TR A
iy feg e
Wit § 1 R e ot o & ol
W @ f wuww e T o w9
qq T *T qrEn |

w ¥ @ & ol § gy e
wET | W w1 & ot gy w0 =A@,
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ok o Y § 1 Rfew ww 7w s B
e & ot fie e ¥ o §, e
£, ¥ e o @ W g o s
£ 1 v Sfagrar ad, AR AR
AT T, A gree o afet A g,
TR M W T A & WA
¥ AT T T T G f—

Skri K. C. Reddy: May I point out,
Sir, that the Delhi sium clearance
work has been under the Ministry of
Health and not under the Mimstry of
Works, Housing and Supply From
next year onwards it is going to be
transferred to the Ministry of Works,

Housing and Supply--the Delhi slum
clearance work.

of v ey T & yfeaw
] @@ @ @ wg W fv wa
&R B, e frar O § g ad
£ 8, afew qor o &, Uw W ¥
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et WY sqwear ¥ wrly wfed o

fawdt o {4 wgy a7 fw wrer fier
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N Aarar g

g A% A §F grIfeT o Aew
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..
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Booking
Mr, Chajirman: I think the hon
Member is lhkely to take some more
time. He may continue tomorrow
We will now take up the Half-an-
Hour Discussion.

18 =rs.

*GHAT TO GHAT BOOKING BET-
WEEN MAHENDRA GHAT AND
PAHLEZA GHAT

ot ey (gva)  waefa
W, W AT S AR A § |
gAY g § fir o oy fargre i ofeit-
fow o wefas et Y o @@
o sraer qar sty e fage & w=
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Ghat and Pahleza Ghas
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¢

wafa wew, og AR W) W
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“*Half-an-Hour Discussion.





